
89 Written Answers VA1SA&HA 17, 1896 (SAKA) Written Answers

O M H i t ' i  reaotton on Judgement 
«f Mm* Additional Dtatviet M n  of 

BlM illpat la  eu «  No SI/11
9280 SHRI BHOGENDRA JHA: 

Will the Minister of RAILWAYS be 
pleased to state.

(a) whether the first Additional 
District Judge of Bhagalpur, 
Shri Rampsh Pathak, vide  his Judge­
ment in case No. 53/71 has held that 
the Post-mortem report and evidence 
of the Railway doctor of Bihpur was 
reprehensible; and

(b) if so, Government's reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) and
(b) The railway doctor only had given 
first aid treatment to the injured 
Post-mortem was not carried out bv 
him In fact while the injured was 
still alive, he was referred by the rail­
way doctor for further treatment to 
civil hospital at Bhagalpur

Further information i*» being collect­
ed and will be laid On the Table of 
the Sabha

Allegations made bv Indian Oil Em­
ployees Union Against IO  C Officials

9281 SHRI INDRAJIT GUPTA 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether the Iptfian Oil Em­
ployees Union, Eastern Branch, has 
made serious alle«?atio\* of corrupt 
practices m  the I O C ;  Marketing 
Division, relating w ter alia to trans­
port operations bv contractors, stores 
and purchase pilferage of products 
and supplying of water instead of oil;

(b) whether fh« Union has also 
alleged that some of the officials res­
ponsible are sons/relatives of Min­
isters and or IC S  officer* and

(c) if so, whether these and oth* 
allegations will be probed by an In­
quiry Commission?

THE MINISTER 0 7  STATE IN 1HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) to (c) Indian Oil Em­
ployees’ Union has been reporting 
cases of irregularities, corruption end 
other malpractices of this nature in the 
working of the Eastern Branch, It had 
alfco asked for setting up a commission 
of inquiry into the allegations of ram­
pant corruption by the management. 
All such allegations made by the Union 
from time to time have been investi­
gated by the IOC and corrective action 
taken as necessary

Indian Oil Corporation Working with­
out Chairman

9282 SHRI 'B  S BHAURA:
SHRI ANADI CHARAN DAS*

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
«>tate

(a) whether the Indian Oil Cor­
poration i* working without either a 
Chairman or a Managing Director or 
a Financial Director, and

(b) if «?o, the facts and reasons 
therefor’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS iSHRI SHAHNAWAZ 
KHAN) (a) and (b) Orders ap­
pointing the Chairman have been 
issued Necessary arrangements are 
being made to fill up the posts of 
Managing Director and Finance Direc­
tor

Goasteacfeon of Bridge on the Lofctak 
Project Site

9283. SHRI N TOMBI SINGH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government are aware 
that there is serious handicap to a ll




